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Affidavit ta be Furnished by the candidate alongwith Nomination Paper
Before the Returning Officer
For member of Bihar Legisiative Assembly
From 36, Madhubani Constituency
| Ramdea Mahto &/o Late Ram Ratan Mahto Aged above 53 Years Resident of Vill Kasivouna, P.O.&
P.5.-Rajnagar, Dist.- Madhubani, do hereby solemnly affirm and state on oath as under -

[2) Details of PAN and status of filing of Income tax return ;

S, No. | Names Permanent The financial for | Total income
Account Number | which  the last | shown in Income
{PAN) Incoma-tax return | Tax  Return  (in
has been filed Rupeas)

4 1% Self. BOVPMEIFSE MNone Ncne

2. | Spouse- ] X X

3. | Dependentl S P X ]

4. | Dependent 2 F] == X

| 5. | Dependent3.......... X X X

{3) The following casels) is/are pending against me in which cognizance has been taken by the
court:-

: :*EI. No.

Offence

Description

The details of cases where the court has
taken cognizance, Sections of the Act and
description of the offence for which
cognizance taken:

. Rajnaga- P.5. case No. 82/99- uf's 420, 406,
IIUELPC &?EC Act.

il, ﬂa]nagﬂrl’ 5. Case No. 21;’03 ufs 147, 341,

323, 447,379,353 LB,

ill. Madhubani P.5. Case No. 41!'05 u/s 188

P

V. Madhubani P.5, Case No, 42/05 ufs 188

dbs

81 SBZE

=

{Lp.C.) —
it} | Mame of the court, Case No. and Date of CIM, Madhubani
order taking cognizance: I, Rajnagar P.5. Case No. B2/99 CJM,
Madhubani taken on 20. D‘El' 03
I, Rajnagar P35 Eag_ﬂg_z}_.{pl CAM,
| Madhubani, taken on 03.09.2003 |
. Madhubanl PS. Case No. 41/05 CAM,
Madhubani takenon 21.10.05  — |
V. Madhubani PS5, 5. Case No. 42/05 C1M.
Madhubani taken on 15.09.05 ==z
le) | Details of Appeal (s} / Application|s) for T NO

revislon (if any) field against the above




| | arder (s) [ ]

(4} Case in which | have been convicted by a court of law (other those referred to in Form 26):

{a) | The details of cases, Sections of the Act and description NO

of the offence for which convicted, e
ib} | Name of the Court{s), Case Na. and Date(s) of order(s) NO
[e) | Punishment imposed : “NO

(5} That | give herein below the details of use assets (movable and imrnu'u'ahle ete.) of myself. my
spouse and all dependents:

A. Details of movable assets:

Note :

e

1. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the

scheme, Name of Bank/Institution and Branch are to be given.

e

3. Value of Bonds/Share/Debentures as per the current market value in Stock, Exchange in respect at
listed companies and as per baoks in case of non-listed companies should be given.

A
4. Dependent, here means a person, substantially dependent on the income of the candidate.

w “Guiad o

5. Details including amount is to be given separately in respect of each investment,
——
5. Description Self Spouse Dependent-l | Dependent-ll | Dependent-lll
Mo. (Jamuna Devi)
(i} | Cashin hand Rs. 50,000 Rs. 30,000/ b X X
(i} | Details of Deposits in | (1) Central Bank of | (1)  Central s e ===
Bank accounts (FDRs, | India,  Rajnagar | Bank of Tndia,
Term Deposits | MMOE  Afc  No- | Chichari
including saving | 533 (23/431) Rs. | Bujurg,
accounts), Deposits | 50,000 ~ MMDC  Afc-
with Financial | Date  Investment- 535%113,&13_4
Institutions, Men | 03.02.10 Rs. 50,000
Banking  Financial | Date of Maturity- | Date™  of
Companies and | 03.02.2013 Investment-
Cooperative societies Matur]tl,r Value- Rs. | 03.02.10
and the amount in | 61572/- Date of X X bt
each such deposit (27 Canara Bank, | Maturity - e s e
Madhubanl  Afc | 03.02.13
11542 Rs. 500/- Maturity
(3) Central Bank of | Value-  Rs.
India, Chichari [ 61572 ~
Bujurag, A/c 5301 | (2) UBG.
Rs. f000/- ~  [Bank,
(4) U.G.B, Bank, Satghara
Satghara Afe 1/01 | MMDC  Afe
Rs.1156/- — | No. _01 B
Pl ¥
; _maHEdl




(5) PNB, Kankar | 50,000/
Bagh, Patna— of
Afe- T Investment-
2521000100125955 | 08.03,10
Rs. 24843/- pate  of
(6) SBI, Vidhan | Maturity-
Sabha, Patna A/c|08.03.13
10839462390  Rs. | Maturity
69591/ value-Rs.
{7) Bank of Baroda, | 62485/-,
Madhubani  A/c| (3] U.GB,
33730100001001 | Bank,
Rs. 1631 - Satghara Afc-
— 03 — Fs.
50,000/-
Date  of
investment-
210110
Date of
Maturity-
210113
Maturity
Value-  Rs
61570/
(& ues,
Bank,
Satghara Afc-
04 Bs
sﬂ,uﬂf' |
Date of
Investment-
20110
af

Maturity-
210113
Maturity
Value- Rs. |
61570/

{5 UGS,
Bank, =~
Satghara Afc
05 Rs.
50,000/-
Date of
investment-
21.01.10
Date of
Maturity-
21.01.13
Maturity
Value_—rﬂs,
61570-

(6] UGB,
Bank, —

.~

3
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Satghara AJjc
No. 18 of Rs.
50,000/-
Date
Investment-
21.11.11
Date of
Maturity-
28.05.12
Maturity
Value-  Rs.
57551/=_

(7} UGB,
Bank,”

Satghara AJec

Mo.-54 Rs. |-

50,000/-
Date of
Investment-
211111
Date of
Maturity-
21.11.14

rity
value-RS.

65783/-
(8) UGB,

Bank,
Satghara A/c
No. 10 Rs.
50,000/-
Date: of
Investment-
St -
Date af
Maturity-
21.05.19
Maturity
Value-Rs.
100003/-

fiii]

Details of investment
in Bonds,
Debentures/shares
and units in
companies/Mutual
Funds and others and
the amount.

No

(iv)

Detalls of investment
in NS5, Postal Saving,
Insurance Policies
and investment in
any Financial

No




Instrument in Post
office or Insurance
Company and the

amount,

(v}

Personal

loans/advance given

to any person

entity including firm,
Company, Trust etc.
and other receivables
from debtors and the

amount.

ar

MO

{vi)

Motor

Vehicles/Alrcrafts/Ya
chts/Ships (details of
Registration

Make,
No. etc, Year
Purchase
mount)

and

(1) Mahindra &
Mahindra Scarpio
Reg. No. BR-32 C-
1011-2006 Rs.
838453/-

(2} Mahindra &
Mahindra Scarpio
Reg. Mo. BR-32 F-
7355-2011 Rs.
780260/

of

NO

valug} ——

Jawelry, bullion and
valuablé thing (given
details of weight and

Golden ring 5 gm,
Rs. 15000,/-

B

Gold_

(Jrni_rlent

3

Rs.90000,/ -
SiverTkg
Rs, G000/~

M.

Any other asset such
of X

as value
Claims/interest

Pa——

X

fiix)

Gross Total value

Rs. 580000/

{Mote :- 1. Properties in joint ownership indicating the extent of joint ownership will also have to be
indicated, = B ‘e

2. Each land or building or apartment should be mentioned separately in this farmat)

?!ﬂ‘

Description

Self

Spouse (Jamuna

Devi)

Dependent-
I

Dependent-il

Dependent-lil

Agricyltural Land

Location(s)
Survey number(s)

Village-
Karhiya/Kewan/
Chichri Bujurg P.S.-
Rajnagar

5.P. No. 7580, 8263,
8371/298/9, 10, 11,
12,13

=

Area (Total
measurement  in
acres)

7580, 8262, 8271
{13/ 16/ 10 Katha)

X

5
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Whether inherited

property (Yes or
Mo}

Ye g

Date of purchase
in case of self

acquired property

Cost of Land [in
case of
purchasejat  the
time of purchase

Ay Investment
on the land by
way aof
development,

construction etc.

Approximate
Current  market
value

X

(i)

HNon-Agricultural
Land

Location{s)

Survey numbers(s)

Mauza- Beur

Thana No.-35
{Patna} 5.P. No.

1629

Area (Total
measurement  in
sq. ft.)

2 Katha 05

Dhur i.e. 3060 | X

Whether inherited

property (yes or
Mo}

sq.ft. approx

No

Date of purchase
in case of self
acquired property

26.12.09

Cest of Land (in
case of
purchase)at  the
me purchase

Ris. 246000/~

¥y Investment
n the land by
ay of
development,

construction ete.

Approximate
Current  market
value

{iii)

Commercial
Buildings
{including
apartment)
Location|s)
Survey number(s)

Bullt wup Area
(Total
measurement  in
sa.ft.)




Whether inkerited | Yes
property (yes or |_— X ¥ X X
Nao) — — = e
Date of purchase
in case of self x X X X X
acquired property — — —— — e
Cost of Land (in
case of
purchasejat the X . - X A
time purchase L =il L = —y
Any  Imvestment
on the land by
way af X X X X
development, _— - =" [ _—
construction etc.
Approximate
Current  market % X % X H
value — S — — e
(i) | Residential Mauza-Karhiya,
Buildings P.5.-Rajnagar
(including 5.P. NO. B638,8639
e ommchill e % ’ X X X
Loeatlon(s) =T ry = 3 =
Survey number(s)
Area (Total | 2 Katha 04 Dhur i.e.
measurement  in W X X X X
sq.ft.) — i —
Bullt wp Area | 2000 sq.ft.
iy e X X X X
measurement  in s
- sq.ft.) e P ==
m Whether inherited Yes
property (yes or e X X ¥ X |
q-_.':? rHJ""\- Hﬂ} el e — e
= ate of purchase
% case aof self X X X X X |
\ ",'} vired property i = el — == ——
W% Cost of Land (in
case of
purchasejat  the _|_i_ : % x.._ -I— —
time purchase = N
Any  Investment
on the land by
way of X X X X X
development, e e — —
construction ete,
Approximate
Current  market Rs.1500000/- X X X X
value e . —_— D =
{v] | Others (such as
interest i X X X X X
praperty) == =_—
{vi) | Total of current RS. 2300000/ - Rs. GOO0D0O/- X X X
e e e — — e




Market value of {i}
to (v) above

6. | give herein below the details of liabilities/ dues to public financial institutions and government :-

{Mate ; Please give separate details of name of Bank, institution, entity or individual and amount for
each item)

Description

Salf

Spouse

Dependent-1

Dependent-2

Dependent-3 ]

0

Loan ar dues to
Bank/Financial Institution|s)
Mame of Bank or Fl

Amaount outstanding

Mature of loan

VMC, Patna Rs.
TR0260
Vehicle Loan-

R

Loan or dues to any
individuals/Entity other than
mentioned in (i} above,
Mame(s)

Amount outstanding
MNature o loan

Any other liability

Grand total of llabilitles

i)

Government Duss :-

Dues to departments dealing
with government
accomn’cdation

Dues to department dealing
with supply of water

Dues to department dealing
with supply of electricity

X
X

—

Dues to department dealing
with supply
telephones/mobiles

06276-220682
Rs. 10744/-

Dues to departments dealing
with government transport
{including alrcrafts and
hellcopters)

1 =

Income Tax Dues

Wealth Tax Dues

L
-

Service Tax Dues

Municipal/Property Tax Dues

4 Sales Tax Dues

_ﬂn',.l other Dues

ixf:h: ¢ | 2] <] ¢ | ¢ I =




7.Details of profession or occupation:
a. 5elfi- Agriculturist & Politics
b. Spouse:- House Wife ~—
8. My educational qualification s as under;
(Glven details of highest SchoolfUniversity education with full form of the certificate/ diploma/
degree course) g S i
{Name of the School/ College/ University and the year in which the course was completed)

[ L& [ 1.N. College., Madhubani, LN.M.U., Darbhanga | 1975 |
(9) ABSTRACT OF THE DETAILS EI\I’ENEI]_TIE_[ELAB_D‘H._E:_

1. | Name of the candidate , Shri Ramdeo Mahto |
Full postal address Vill- Kasiyouna P.0.& P.S. Rajnagar, Dist.-
Madhubani Bikar.
3. | Number and Name of the constituency and state 36, Madhubani State-Bihar
(a) Name of the Political party which set up the | Bhartiya Janta Party
candidate {otherwise write ‘Independent’)

(b} Number of cases in which conviction order passed MOME
{other than those referred to in Formié ) e
{c) Total number of Pending cases where the court(s) Faur
have taken cognizance. -
5. PAN of Year for which last Total Income Shown.
Income Tax Return filed
{a) Candidate : BQVPMG399E i X
(b} Spouse X X
() Dependents =5 ] T
—— e
E. Details of Assets and Liabilities in Rupees |
| Deseription Self Spouse Dependent-l | Dependent-ll | Dependent-ill |
A Movable
Asset (Total | Rs. 1832434/~ | Rs 580000/- ) M »
value] — | e = T
Immovable Rs. 8500000/- | Rs. 1000000/ * X X
Asset e _ i e |
Purchase  Price
and Development
Cost of
Immovable “_ _K _K_ i ‘_J{
Property  (Total il _'
Valug)
Approximate
E:'::”t . M:;:;' Rs. 2300000/ | Rs. 600000/ X X I
{Total Value) i
7. Liabilities
(i} Government
dues {Total) Ri 20784~ __.x._- — .}f— = f_ : __“_
{ii} Loans from i
Bank, Financial
ckimors an | o 7E0ROTS g o - X
others (Tatal) T

S DHEAUERS
\J”%%M@,}ﬁ



B, | Highest educational qualification
{Give details of School/ University education with full form of the certificate/ diploma/ degree
course) (Name of the School/ University and the year in which the course was completed. |

LA __[ 1.N.C., Madhubani, LN.M.L., Darbhanga 1875

. o At

I, the deponent, above name, do hereby verify and declare that the contents of this affidavit are true and
correct to the best of my knowledge and belief, no part of it is false and nothing material has been
concealed .here from, further declare that :
[a} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4

above;
(k) I, my spouse, or my dependents do not have any asset or liability, other than those mentioned in
items 5 and & above. —
a I’ "T 15_(
Verifiad at Madhubani this the .32, day of December 20111, 4 - HEAN
—— T2 [eFPH e
e
DEPONENT
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